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Shrl Suremdranath Dwivedy: He
hag a  guilty cons.ience; wherever
there is wrong English, he says he i3
responsible for that.

Mr. Speaker: What should I do now?

Shri Kapur Singh: 1 have a real
difficulty, here, Sir.

Mr. Speaker: 1 appreciate that; but
I can't help him.

Shrl Shinkre: The Food Minister is
reported as having said recently that
the ministers of this government are
mere rubber-stamps in the sense that
they can achieve very little because
the entire flle comes practically cook-
ed before them for their signature.

Mr. Speaker: For the present he is
in the shadow Cabinet. When he
comes into the real Cabinet, he might
put that,

Shri Shinkre: In this context, may
1 know whether this aspect has been
considered in this scheme for  in-
creasing food production? Otherwise,
there will be only increase in paper
consumption in the Central Cabinet
and the Sccretariat and not in food
production.

Mr. Speaker: Is it followed?
Shri Shinkre: 1 shall repeat it, Sir.

Mr. Speaker: That would
another couple of minutes.

Shri Shinkre: May I know whether
this aspect referred to by him has
been or is being considered by the
Planning Commission in order to in-
crease food output?

Shri C. Subramaniam: Every as-
pect is being considered for increas-
ing food production.

Lists of Scheduled OCastes and
Rcheduled Tribes
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Shrli Narasimha Reddy:
Shri Yashpal Singh:

Shri Hem Raj:

Shri Warlor:

Shri Daji:

Shrl Onkar Lal Berwa:
Shri Biddiah:

Shrimatl Maimoona Sultan:
Shri D. J. Nalk:

Bhri D. 8. Patil:

Shri Buta Singh:

Will the Minister of Social Secu-
rity be pleased to refer to the reply
given to Unstarred Question No. 2574
on the 21st September, 1965 and state:

(a) whether Government have
gince approved the recommendations
of the Advisory Committee on the
revision of the lists of Scheduled
Castes and Scheduled Tribes;

(b) whether steps have been taken
to introduce necessary legislation to
implement them;

(c) the measures adopted to make
a survey of the soclal and economic
progress made by the Scheduled
Cast2s and Scheduled Tribes prior to
the revision of the list; and

(d) the criteria of de.scheduling
the Harijans and Tribals?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganatha Rao): (a)
to {d). The recommendations made
by the Advisory Committee on Revi-
sion of Lists of Scheduled Castes and
Scheduled Tribes are still under gcon-
sideration. It is proposed to discuss
these with MPs and Ministers of all
the States belonging to Scheduled
Castes and Scheduled Tribes in meet-
ings to be held on the 8th and 10th
December, 1985. Decisions will be
taken only after these meetings.

Shri P, B. Chakraverti: May I know
whether the Government has taken
note of the fact that despite all legal
pmvisiom the disabllities; social and

fc, are still clingl to these
under privileged people; if so, what
steps Government propose to take to
do away with these disabilities?
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The Minister of Law and  Secial
Security (Shri A. K Ben): That is &
different question altogether; it has
nothing to do with the present ques-
tion.

Bhri P. B Chakraverti: May I know
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liamentary seat of the Deputy Law
Minister and the Assembly Seat of
the Orissa Chies Minister are becom-
ing Scheduled Tribe, this Commission
was appointed to de-tribe the Bhatras
of Koraput District even though they
are tribals in the adjoining Bastar

h
scheme of considering the | econompy  District of Madhys Pradesh and simi-
position of  these under-privileged g;v:;n;-ne ™ came from the Orisa
people and finding methods to club nt?
them along with the so-called back- Mr. Spesker: That is a different

ward classes also to give them a posi-
tion to narrow the gap between them
and the privileged people like me and
the Minister?

Shri A. K Ben: That is also a
weparate question, but I may say that
we have many such programmes.

Bhri P. C. Borooah: May 1 know
by what time it will be possible for
the Government to do away with all
these reservations and in place of
them put all who are economically
backward for special consideration?

Shri A. K. Sen: That iz u separate
question, but 1T may say that the
Constitution has prescribed the period.

Bhri Bade: It is not a reparate ques-
tion, Sir, it comes under part (d) of
the question.

Shri Kapur Singh: May 1 know
whether the Government propose to
allow individuals belonging to non-
scheduled tribes and castes to opt out
for Scheduled Tribes and Castes with
a view to reap the advantages uf the
Indian Welfare Society?

An hon. Member: It is a separate
-question.

Bhri Kapur Singh: Sir, the hon.
Minister is smiling benignly; T will
prefer an answer to my question.

Mr. Speaker: The questioner was
also smiling benignly.

Shri A. K Ben: The questioner
knows the answer.
Bhri P. K. Deo: Is it not a fact

that after the publication of the ten-
tative proposals of the Delimilation
-Commission to the effect Lhat the par-

matter altogether,

Shri P. K. Deo: It is a very pertinent
question, Sir, because it was done so
that the Deputy Law Minister's seat
in safe.

Bhri Jaganatha Rao: I have got
another seat; do not worry.

Shri A. K. Sen: Sir, I shall answer
this question. It is very unfair on
the part of the questioner to put such
a question. The question of examin-
ing this matter was already being
considered by the Government long
before the Ministry of Social Security
was formed. Questions have been
raised, representations have been re-
ceived and the State Governments
have been pressing for a long time to
do away with many of the anomalies
which have crept into the matter re-
garding treating one particulor tribe
as a tribe in one part of a State and
not in another. That is one of the
first things which the Commission had
considered. The second thing was
the question of de-scheduling many of
the tribes which have been put in in
a hurry originally without g thorough
examination of the status, economic
position and so on. Many other ques-
tlons have been raised, and if the hon.
Member had read the report he would
have seen that 99 per cent nf the
space has been taken up with regard
to tribes of other States and not of
Orissa; Orissa has found a very little
place.

oft ararw fay : wowrT faow Wi

it X W o o & e v & fg
waly Ifareirery wrar ey o« & s
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wrgm § fF s gere £ dz qwen
gad1 & fF w1 a7 Ao wiefy ?

ot o Yo Ax : va dgwr @
AT |

ot oae fey ;%4 A% fAw
grm ?

st WheTe W dewt - & gy amen
wgm § e ot afafy a=rdt § sa®
v frager e s fneges
g & fpay dvav £ 7

ot Wo Yo 8x : 0¥ A drAT AT |
aF AgT wAEr ¥

oft wiwre ww WAy A Afafy
Fdt ¢ oW famer g fawifon
A AT T g, IAE OFaA g ¥ 7

oY Wo Fo WA : K 7 wamAr fw
AW % Y Fra § o qg gL WA
g

oft wiwTe we §Tn : TATEn A
fF foas ama & o

WEW WY SAE ATw Ad
LA
Shri Buta Singh: 1 want to know
whether this Committee. . . .

Shri  Chand llal  Chaud
rose—

W g fagi oy A
faw & sawy qamar SO
Shri Buta Singh: May I know
whether this Committee met all the
ministers in thc States belonging to
Scheduled Castes and in the Centre
also—that is (a)—and (b). ...

Mr. Speaker: Is this infection of
(a) and (b) spreading?

Shrl Buta Singh: It is only the
second part. I want to know whether
this Committee has gone out of its

L
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terms of reference just to achieve
some political ends.

SBhri A. K. Sen: None of these

questions are pertinent to ibe parent
question; but, I may add that it is
very difficult to say whether it has
seen all the members or not. [ have
no doubt. . (Interruption). Even the
procedure is not laid down by Gov-
ernment it is given an entirely free
hand to inguire into the matter and
the report will show who are the
persons who had been seen....(In-
terruption).

Mr. Speaker:

Shri Buta Singh: My question has
not been answered.

Shri Kajrolkar: [s it a fact that
Scheduled Castes and Scheduled
Tribes of Goa, Daman and Diu are
not getting, since the merger, pri-
vileges which others are getting in
other parts of India if so. why not
do it under Ordinance by the Presi-
dent to avaid delay?

Shri A. K. Sen: [ think, the matter
was studied immediately after the
merger and last year the matter was
considered by the representatives of
the Central Government as also the
State Government. It should really
be the subject matter of a separate
question; but, my reccllection is that
some decision has already been taken
and notified by the Government of
Goa. That is my recollection I am
not quite certain.

ot wo wro Whwdt : ¥ ¥ A
oA AR g WAT mEwm &
freges ¥z ot fregey Jroew A
gifqs Févm &1 oW A% TR F
F Ty & 3w & TS andr o ot
oy at Ay & Fwwew ¥ Afwa &
WTTE ST TR OadE W ATR
qTEfwa K747 FAAT F | GAT THo To,
o mo wfr dfrw A W s
7% fau ot ®7 7 I A T g
@A e qaT e ¥ o ¥ aw
amfrs @t Ay § aw v e

Shri Kajrolkar.
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IR AT | TAE O H aw A &
WTIE! ST wiwfed AT WgA f,
T[YE ¥ U AT § AT ITE T®A
Fg 7 w1 w1 gregr A B, X WO
gt aw § A5 go § 1 & w4 aw@ Ay
AT HTTF( ST HIF(qT CTAT  ATgaT
§ & wrr 346t gawwa ¥ sgaear
§1 AT AT IAXRN I AT KT TR E,
A7 wr§ A A8 § | ITET gyENA
LAELE L i A

wHW AgEa o WET, W] |

st wo ®Wro WY : IHT THARVA
& art § wré gure g ar Ay ?

eI WEAT T 6T FATe fea
=\ e ¥ o7 73 v Wi fe @E
g1 7 | WTOET qATH @ew oY g ar
TE
Shri Jaipal Singh: Eearlier on the
hon. Minister stated that it was large-
ly a question revising the Schedule so
that people who get in there by mis-
tnke might be descheduled, May I
know why no reference has been
made to adding on to the Schedule

people who were left out in the first
instance?

Shri A, K. Sen: That was also

under the terms of reference.

sh Ro fite arfew : wme WY,
w1 farsges groew freree § T A ¥
W oW B B g oA oFen §
wifs ag At frggee & W @A A
¢ 1w o Zreew fargaes w1 @ A
forggee ofear & awes g3 & a0
7 gfra & famet ot f fmgre
ufrar & g 7gA a0 F1 faeEt § )
T afcorr g § fe g s1 A i
freret @ @fer @2 & = oot witfie
ag v ofcn & age @ ¢ s
fao #Y¢ WA =Y # 3w W/
% e S g e o woee 3w
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ofcar W W ATt W & fag
wrE wriarg wT it @ 7

Shri A. K Sem: The legal position
was considered and it was found that
change in the law was necessary be-
cause this was one of the anomalies
which had been discovered that some
members of a particular scheduled
tribe were considered to be within
the scheduled tribe in particular areas
but not in other areas of the same
State. That was the first anomaly
which the Committee had to go into.

oft vepfta fay : afafa A, fawifor
#r ¢ fir o frggex wre ¥ fae §
8% ¥ 79 ® frem o @ o &
FrAT g § R g wvw # 9
feadY aodt wT A § w7 IFE W@
wag fafwe Y 335 16q wg & Ig
g fie aoer wT Y § 7

Shri A. K. Sen: The report itself
will show where they have gone, what
they have done end how they have
carried on the work.

Shri Bakar All Mirsa: The hon.
Minister is aware that tribes like
Panjara and Lambadas are sct led
tribes in old Andhra and unscheduled
in Telengana. In the same State
of Andhra Pradesh, in one section
they are scheduled and in another
section, they are not scheduled. The
Minister is aware that this matter
was taken up by the Ministry of
Home Affairs when thix Department
was under the Home Ministry and at
that time it was said that this
matler was receiving consideration.
How long does it require considera-
tion?

Bhri A. K. Sen: T was telling the
hon. members the very same thing.
1t was because of these anomalies that
the Ci was appointed and it
went, inter alia, into this particular
problem and it has already given its
view that the same tribe should be
considered as scheduled for all the
areas in the game State.
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Bhri Hari Vishmn Kamath: The
hon. Minister says that he has taken
up his duties seriously after his tour
of South America. May 1 invite
tis atlenticn to the answer given
by him to my question on the
11th May in the last Budget Session?
The question was whether the Pre-
sidential order in this regard would
be laid on the able of the House.
The Minister said that it would have
to be made by law. My further ques-
tion was whether the Bill would be

introduced in the next session and
the Minister answered that the
moment the Commission's report

came, there would be no delay in in-
troducing the Bill. Now that the
Commission's report has come, may
T ask the Minister when the Bill will
‘be introduced in the House?

Shri M. L. Dwivedi: The question
has taken more than a minute,

Mr. Speaker: If you omit the first
portion which was irrelevant, then it
was within & minute.

Shri A K. Sen: The first portion
is always very important so far as the
hon. member is concerned. Bernard
Shaw's preface is as important as his
main works. I am thankful to the
hon. member for noticing my activi-
ties outside the House,

Shri Hart Vishnu Kamath: The
whole House knows not 1 alone.

Shri A. K. Bem: 1 am obliged to
him for that. ’

Mr. Speaker: Why should he ans-
wer that question?

Shri A, K. Sen: We also sometimes
inddlge in irrelevancies.

It is true that I gave that answer
and that answer still remains true.
But after the report came, there were
representatiors received from many

bers in Parli as also from
the State that their views on the re-
port should be taken into account be-
fore the Government arrived at any
particular decision. With regard to
many of the recommendations, it ap-
pears that there are differences of
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opinion expressed by many members
belonging to the scheduled castes and
tribes. Therefore, the Government
decided that it would be better to have
the views of all scheduled tribe mem-
bers from the States as also from the
Parliament before it arrived at any
definite decizion.

Bhri Harl Vishnu Kamath:
be introduced next year?

Bhri A. K. Sen: The next meeting
is on the Bth of this month....

Shri Harl Vishnu Eamath: I am
asking whether the Bill will be in-
troduced next year.

Shri A. K. S8em: The Bill will de-
pend upon what decisions we arrive
at

Will it

ot T dww qmw : & og s
g g fe wqgfer afodd W
wifew anfrdt ) ge # aedw wT
& @t & O afufy 3307, 59 1 T
VA g am d T ow ag W
i a7 Wt frarr w60 fE @ A
w1 wiw w1 fegfr & Y Asfagt wft
HgAwr & goqo fean w3, IR
qfer gt & ov Y, wfy ?

Shri A. K. Sen: The entire report
will be before them for consideration.

Mr. Speak Shri Guishan. ...

Shri Sheo Narain: May [ know,
Sir. ...

Mr. Speaker: [ shall call Shri

Sheo Narain afterwards. He is wav-
ing his hands perhaps to ascertain
whether really ther is light in my
eyes.

e o AT A frgaey
FET 1 I Afagt o Gfrgt ¥
art § wrf 9 Arw-TEATT AT OE, A
uifes a7 wofifas A7 ox W
na¥v o1 afafew afez & gEA w
urit frw o @ W W 3AY aw Y
AT Fmay § o § w Y w1 o oo,
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& 0 g we aidl T gEd & un fres
LA

Shri A. K. Sen: The report itself
deals with all those matters, the cri-
teria to be followed, the tribes to be
considered, the areas to be taken into
account and so on, Everything is in
the report.

ot fm AW wEaW wEEw,
& "1 wgET ¥ gg AT WA g
f& s 9t gir gende wiet g
8, a¥  fugzer wege W figew
oW ¥ fips feast vy T & | orgi @
Bt AT §, Sq & forggee wrew
o firggsT argsd ® Q% WY wreHT
EC U

Bhri A. K. Sen: The Scheduled
Castes and Scheduled Tribes membery
will be considering the report. How
can they consider a report which they
themselves make?

Shrimatl Yashoda Reddy: About six
years ago, the Government of Andhra
Pradesh had made specific recommen-
dations to the Government of India
relating to two clans of people, namely
the Sugalis and the Panjaras. I do
not know whether the Government of
India have yet included them in the
revised list of Scheduled Castes or
not, and if not, T would like to know
how long they will take. Already six
years have elapsed.

Bhri A. K. Sen: This is one of the
matters studied in the report itself.

Chairman of Agricuitural Prices
Commission

*$80, Shri :w:r Singh:
Shri Bolanki:
Shri P. K. Deo:
Shri Narastmha Reddy:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether ‘the attention of Gov-
ernment has been drawn to a news-
item published in the Ecomomic Times
dated the 1st October, 1085 to the
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effect that Prof. Dantawala has
requested Govermment to relieve
him from the Chairmanship of the
Agricultural Prices Commission; and

(b) if so, whether Prof. Dantawala
has given any ressons for his inabi-
lity to continwe and the details there-
of?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hri
Shahnawaz Khan): (a) Yes, Sir.
Prof. Dantwala however contradic-
ted this news-item and the contra-
diction appeared in the Economic
Times datel 2nd October, 1985.

(b) does not arise,

Bhrl D. C. Sharma: May I point
out a grammatical mistake in this
question?. ...

Mr. Speaker: 1 had already said
yesterday and made it clear that I
was not a judge on grammar.

Shri D, C. Sharma: But why should
you give him a chance to make such
remarks in this House?

Mr. Speaker: The hon. Member
also has got that chance already. He
should sit down now.

Shri D. C. Sharma: I want to point
out a grammatical mistake in this
question.

Mr. Speaker: I shall allow him
to put a supplementary question later.

Dr. L. M. Singhvi: There should
be neither a duel nor a dialogue here.

An hon, Member: He can point it
out in his suppl t ti

y q

Shri Kapur Singh: Is it true that
attempts are being made to push out
Prof. Dantwala because he is for
guaranteed prices to agricultural pro-
ducers?

An hon. Member: No.
Shri Kapur Singh: Some hon.

Member has already replied to the
question. ...





